FOR THE ATTENTION OF THE CREDITORS OF BELLONA ESTATE DEVELOPERS

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

LIMITED
RELEVANT
PARTICULARS
1. | Name of corporate debtor
Bellona Estate Developers Limited
2. | Date of incorporation of corporate
debtor 10/01/2007
3. | Authority under which corporate ROC Mumbai
debtor is incorporated /
registered
4. |Corporate Identity No. / Limited U70200MH2007PLC16689
Liability Identification No. of 9
corporate debtor
5. |Address of the registered office and Registered Office - Patel
géﬁ(gfal office (if any) of corporate Engineering Compound, Patel
Estate Road Jogeshwari (West),
Mumbai MH 400102
Maharashtra
Business Site- Neo Mall, New
Town, Near Electronic City,
Survey No.s 45,46,47,48,
Maragondanahalli village Survey
No.274, Hulimangala Village,
JiganiHobli, Anekal Taluka,
Bengaluru, Karnataka.
6. | Insolvency commencement date 19/05/2023
in respect of corporate debtor
7. | Estimated date of closure of 15/11/2023
insolvency resolution process
8. | Name and registration number of Mr. Prashant Jain
the insolvency professional acting Registration No.
as interim resolution professional IBBI/IPA-001/IP-P01368/2018-
2019/12131




9. | Address and e-mail of the Interim Add: A501, Shanti Heights, Plot No.
Resolution Professional, as 2,3,9B/10, Sector 11, Koparkharine,
registered with the Board Thane, Navi Mumbai- 400709

Email id: ipprashantjain@gmail.com

10. | Address and e-mail to be used for SSARVI Resolution Services LLP
corresp_ondence With the interim Add: B-610, BSEL Techpark,, Sector
resolution professional 30 A, Opp. Vashi Railway Station, Navi

Mumbai — 400703
Website: www.ssarvi.com/
Email: bellona.cirp@gmail.com

11. | Last date for submission of claims 02/06/2023

12. | Classes of creditors, if any, under NA
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13. | Names of Insolvency NA
Professionals identified to act as
Authorised Representative of
creditors in a class (Three names
for each class)

14. (@ Relevant Forms and https:/ /www.ibbi.gov.in/home/downloa

(b) Details of  authorized ds
representatives are
available at NA

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai
Bench has ordered the commencement of a Corporate Insolvency Resolution Process
of BELLONA ESTATE DEVELOPERS LIMITED on 19/05/2023.

The creditors of BELLONA ESTATE DEVELOPERS LIMITED are hereby called upon
to submit their claims with proof on or before 02/06/2023 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Mr. Prashant Jain

Registration No.: IBBI/IPA-001/IP-P01368/2018-2019/12131

Interim Resolution Professional

In the matter of Bellona Estate Developers Limited.



mailto:ipprashantjain@gmail.com
mailto:bellona.cirp@gmail.com

Date: 22/05/2023
Place: Mumbai
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STATEMENT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR whatsoever. “Don't get cheated by E-mails/SMSs/Calls promising you money”
THE QUARTER AND YEAR ENDED MARCH 31°" 2023

Fax: 020-30613388 E-mail: admin@amjland.com
Website: www.amjland.com

(Rs. in lakhs, unless otherwise stated) 1
| PUDUMJEE PAPER PRODUCTS LIMITED ,...\|;i7% i
z:-) Particulars Quarter ended I Year ended Regd. Office : Thergaon, Pune — 411033. L - . !
31.03.2023 | 31.12.2022 | 31.03.2022 | 31.03.2023] 31.03.2022 Tel.: 020 - 40773333, E-mall:sk@pudumjee.com P ucluimjo e E
(Audited) | (Unaudited) | (Audited) | (Audited) | (Audited) Website: www.pudumjee.com, CIN: L21098PN2015PLC153717 Hygiene i
1| Total Income from operations 1,343.01 533.99 150004 | 3,534.20 | 2,869.48 | PUDUNUES STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE : 3
2 | Net Profit/(Loss) for the period (before tax and share of 270.83 40.30 813.85 | 1,010.52 | 1,247.07 QUARTER AND YEAR ENDED 31°" MARCH 2023 E ;
profit of associates, joint venture) f
3 | Net Profit/(Loss) for the period (before tax and after share of 278.17 47.84 82022 | 1,052.33 | 1,205.49 (Rs in Lakhs, unless otherwise stated) i :E £
profit of associates, joint venture accounted using equity method) ) 0 it E
4 | Net Profit(Loss) for the period after Tax 166.13 30.79 58723 |  708.93 |  900.82 Sr. bartioutare Quarter Ended Year Ended il g
; rticular , o
5 | Total Comprehensive Income for the period [Comprising Profit (794.18) 784.80 828.20 553.97 | 2,325.65 No. 31-Mar- 23 [ 31-Dec- 22| 31-Mar-22 | 31-Mar-23 | 31-Mar-22 i } -%
for the period (after tax) and Other Comprehensive Income I Audited I Unaudited Audited T Audited Audited I . E
: Sﬁer tax] : - | A — 1| Total Income from operations 18,271 18,187 17,658 75,868 55,526 ; :
t it ' ti - - - ,659. 051. : , _ | | ) !
gserves (ofher equity excluding revaluation reserve) | 2| Net Profit/(Loss) for the period 1,444 1,714 1615 7,967 5,968 1
7 | Equity Share Capital 820.00 820.00 820.00 820.00 820.00 o i
_ : : : 1 (Before Tax and Exceptional items) A
8 | Earning per Equity share : Basic and Diluted (Rs.) 0.38 0.07 1.41 1.66 2.16 : : | ! | H
Notos - - : . 3 | Net Profit/(Loss) for the period 1,444 1,714 247 7,967 4,600 !
1 ADividend for the year ended 31" March,2023 at the rate of Re. 0.20 per Equity share of Rs. 2/- each amounting to Rs. 82 lacs is recommended by Before Tax (after Exceptional items) :
the Board of Directors in their meeting held on 20" May 2023, subject to approval of the shareholders at the ensuing Annual General Meeting. 4 | Net Profit/(Loss) for the period 1,075 1,277 190 5,940 3,453 -
2 The above financial results were reviewed and recommended by the Audit Committee and taken on record by the Board of Directors at their after Tax (after Exceptional items) !
meeting held on May 20, 2023. 5| Total comprehensive income for the 1127 | 1,259 98 5,003 3.505 i

3 The Statutory Auditors have carried out the audit for the year ended March 31, 2023. Figures for the quarter ended March 31, 2023 and March 31,
2022 are the balancing figures between the audited figures in respect of the full financial year and published year to date figures up to the third
quarter of the respective financial year.

period [comprising profit for the period
and other comprehensive income (after tax)]

4 This statement has been prepared in accordance with the Companies (Indian Accounting Standards) Rules, 2015 (Ind AS) prescribed under 6 | Equity Share Capital 950 950 950 950 950
Section 133 of the Companies Act, 2013 and other recognised accounting practices and policies to the extent applicable. 7| Other equity excluding Revaluation I 38.749 33.320
5 Standalone Financial information ’ ’
Reserves as per balance sheet
Particulars Quarter ended Year ended ! 8 | Eaming per Equity share : 113 1.34 0.20 | 6.26 3.64
31.03.2023 | 31.12.2022 | 31.03.2022 | 31.03.2023 | 31.03.2022 | Basic and Diluted (Rs.)
(Audited) | (Unaudited)| (Audited) (Audited) | (Audited)
Total Income from operations 263.91 117.00 301.06 890.17 742.38 | Notes:
Net Profit/(Loss) for the period before tax . 142.15| 19.71 679.23 | 698.76 947.62 I 1 A Dividend for the year ended 3_1 * Marc_h, 20_23 at the rate of Re.th0.50 per Equity share of Re. 1/- each amounting to Rs. 474._75 lacs is
Net Profit(Loss) for the period after Tax 149.65 2917 57104 651.23 837 75 | E;egrc:gg‘mg:t?nl;y the Board of Directors in their meeting held on 20™"May 2023, subject to approval of the shareholders at the ensuing Annual
6 The consolidated financial results include results of - o i " - ' 2 The above financial results were reviewed and recommended by the Audit Committee and taken on record by the Board of Directors at their
meeting held on 20" May 2023.
Name Relationship 3 The Statutory Auditors have carried out the audit for the year ended March 31, 2023. Figures for the quarter ended March 31, 2023 and
AMJ Land Developers (formerly Pudumjee -G:Corp Developers) Subsidiary Entity ch:rtﬁ?r? ’uza(atzezrSF?hte?fets)al(?&?\;g%gg%?; bg’;v;/een audited figures in respect of the full financial year and published year to date figures upto
AMJ Realty Limited Wholly Owned Subsidiary Company , g P _ year. , _ _ _ _
3P Land Holdings Limited Associate Company 4 This statement has been prepared in accordance with the Companies (Indian Accounting Standards) Rules, 2015 (Ind AS) prescribed under
Biodegradable Products India Limited Associate Company Section 133 of frhe CompaniesAct, 2013 and othter recognised accounting. practifses alnd poIicigs tothe extentapplicable.
5 The Companyis not'Large Corporate'as on 31° March, 2023 as per criteria provided in SEBI circular dated 26-11-2018

»

The figures for previous period have been recast and regrouped wherever necessary to conform to current period's presentations.

7 The above is an extract of the detailed format of Financial results for the quarter and year ended 31* March, 2023 filed with the Stock
Exchanges under Regulation 33 of SEBI (Listing Obligation and Disclosure Requirements) Regulation,2015. The full format of these financial

7 The above is an extract of the detailed format of financial results for the quarter and year ended 31*March, 2023 filed with the Stock Exchanges
under Regulation 33 of SEBI (Listing Obligation and Disclosure Requirements ) Regulation,2015. The full format of these financial results are

available on the Stock Exchange website (www.bseindia.com and www.nseindia.com) and the Company's web site (www.amjland.com). results are available on the Stock Exchange website (www.bseindia.com and www.nseindia.com) and the Company's web site
8 Thefigures for the previous period have been recast/regrouped and corrected wherever necessary to conform to current period's presentations. (www.pudumijee.com).
For and on behalf of the Board For and on behalf of
Sd/- The Board Of Directors,
Place: Pune Arunkumar M. Jatia
Date: May 20, 2023 Chairman Place : Pune Arunkumar M. Jatia
Date :20" May 2023 Executive Chairman
" enlified Dale is oty for the purpese of datesmining Lhe nameas of the Shanahoidars as on swch date b whom (he Latber of Offer would be senl. {H) The Acquirers have appointed Buying Broker for the Open Offer through whom the purchases and the seftlement of (B) The information partaining 1o the Target Company contained in the PAor this DPS or the Letiar of Offer or any other
All cunise {regestined of unregistened) of edquily shares of the Tanget Company (excepl Acquirers and the Selers of he Targel Company) are the Open Offer shall be made during the lendering period. The contact details of the Buying Broker are as advertisement/publications made in connection with ihe Open Offer has been compiled from information published
eligible 1o particisate in e affer anytime before the: clasure of the Offer mentioned below: or provided by the Target Company or publicly available sources, which have not been independentty verified by the
Vill. PROCEDURE FOR TENDERING THE SHARES Name: Giriraj Stock Broking Private Limited Acquirers or the Manager, The Acquirers does nol accept any responsibility with respect to any information
{A) Allthe Public Shareholders holding the shares in dematerialized form are eligible fo participate in this Open Offer at Address: 4 Falrlie Place, HMP House, Sulte no- 424A. Kolkata- 700004 provided inthe PA urjhis DPS orthe Letterof Dﬁ’erperlai!'ling tothe Targ!et Company. . . .
any time during the period from Offer Opening Date and Offer Closing Drate (“Tendering Period”) for this Open Offer. Contact Person: Mr. Vinay Jajodia (G} Pursuant to Regulation 12 of the SEBI {SAST) Regulations, the Acquirers have appointed GYR Capital Advisors
Please rafer io paragraph (L) bedow for datails in relation to tendering of Offer Sharas held in physical farm. Tal.: 033 4{.'IIZI54I51EI.I'1T Private Limited, Ah:nen:labal:l &5 Manager fo the Offer and the Manager to the Offer issues this Deladed Public
{B} Persons who have acquired Equily Shares buf whose names do not appear in the register of members of the Tanget £ I : ' : Staternan.tt:n hahal..::.ﬂhg .ﬂu:qmr_ars. ) . ; L .
Company on the |dentified Date i ., the date falling on the 10th Warking Day prior to the commencement of E-mail ID: girrajslock@yahoo.com (D) The Acquirers have appointed E.igs.r.a.n_; Sarnices Prl-.-*me_lell:eﬂ as the_ Reqistrar to the Offer having its ragisterad
Tendening Period, or unregistered owners or those who have acquired Equity Shares after the identified Date, or Investor Grievance Email ID: investors.ginrayiZyahoo.com ORER 43 2 Nh Industrla.l E?E-[E E'a_k' WAt SwlBKS: MU M| SLO TN and i g o) DH!.::«E
those who have not recenved the Latter of Offer, may also partcipate inthis Open Offer. Accidental omission bo send SEBIReg. No.: INZ000212638 ﬁfﬁjﬁmrﬁ Iur?r' F""'_:'['a';_'e %";E'HET‘ P;'m' Nt"_:"l'r?ﬂﬁ'hl:? Eler;re.ﬁ.i'la.ha;ﬁll{!afﬁ-:gzﬁ; adﬁ.zinjdhg;éu&sg. M”Thrg
the Letter of Offer to any person towhom the Offer is made or the non-receipt or delayed receipt of the Letter of Offer () Allthe shareholders who dasire to tender their shares under the open Offer would have to intimate their respective EAS ARSI, FOMAc gr.sc:n._ o TNRY oange, : ane: N ; : e I :
: F i R . : openoffen@bigshareoniine.com and investorf@bigshareonline.com; Website; wwwi.bigshareonline.com;
by any such person will not invalidate the Offer inany way stock broker (Selling Broker) during the normal trading hours of the secondany market dering tendering period SEBI Req. No.: INROOO01 385
{C) The Public Sharaholders who tender their Equity Shares in this Offer shall ensure that the Equity Shares are fully [J] Separate Acquisstion window will be provided by the BSE Limited fo facilitate placing of sell orders. The Selling (E) In this DP'S. any discrepancy in any table between the total and sums of (he amount Ested are due to raunding of
paid up and are free from all liens, charges and encumbrances. The Acquarers shall acquire the Equity Shares that Broker can enter orders for dematerialized shares. Before placing the bid, the concemed Public Shareholder’ andior regrouping.
are validly tendered and accepted in this Offer, togather with all rights attached thereto, incheding the rights to Selling Broker would be required to transfer the tendered Equity Shares to the special account of Indian Clearing (F} This Detailed Public Statement would also be available at SEBF's website e, www.sebi govin
dividends. bonuses and nights offers declared thereof in accordance with the applicable law and the terms setoutin Corporation Limited (“Clearing Corporation”), by using the settlerment number and the procedure prescribad by the THIS DETAILED PUBLIC STATEMENT ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE
the PA, this DPS and the Letter of Offer. Clearing Corporation. ACQUIRERS
{D) The Public Shareholders may also download the Latler of Offer from SEBI's website or oblain a copy of the same (K} The cumulative quantity tendersd shall be made available on BSE's websie 1.e., www bseinda.com, throughout GYR Capital Advisors Private Limited
from the Regestrar 1o the Offar on providing suitable docurmentary evidenca of holding of the Equity Shares and their the trading session at specific intervals during the Tenderning Penod. {CIN No.: UET200GJ2017PTCOSE30E)
folio number, DP identity-cliant identity, current address and contact details. (L} As per the provisions of Requiation 40{1) of the Listing Regulations and SEBI's press release dated December 03, G Y R 428, Gala Empire, Near J B Tower,
{E} In the event that the number of Equity Shares validly tendered by the Public Shareholders under this Offer is more 2018, bearing refarance no. PR 432018, requests for transfer of securiies shall not be processed unless the Drive in Road, Thaltej, Atmedabad, Gujarat ~ 380 054
than the numberof Equity Shares agresd fo be acquired in this Offer, the Acquirers shall acceptthose Equity Shares securites are hald in dematenialised form with a depository with effect from April 01, 2019, However, in accordance Cﬂ |tﬂ| Ad UiEDrE Tel No.: ‘91-3?”5@454&_
validly tendered by such Public Shareholders on a proportionate basis in consultation with the Managerto the Offer, with the circular issued by SEBI bearing refarence number SEBIHCOCFDICMD1CIRP2020/144 dated July 31, P Email: |r1jfn@g-yr-:aplt3_;&::lwsqrs.mm _
(F) The Open Offer will be implementad by the Acquirers through stock exchange mechanism made available by the 2020, shareholders holding securities in physical form are allowed to tender shares in an open offer, Such tendering ARTY | TRUST | GRcwin | DS WA GURESpi e e 0
Slock Exchanges in the form of separate window (“Acquisition Window'} as provided under the SEBI (SAST) shall be as per the prﬂmsmns.lc-fﬂ'le SEBI [SAST) Regulations. Accordingly, Public Shareholders holding Equity M Magntersd Cotegary | Wermanthumter | cop o 0 I.r-ll'l."l;il 00 EI1 2810
Regulations and SEBI circular CIRICFD/POLICYCELLI/2045 dated April 13, 2015 issued by SEBI and as Shares in physical form as well are eligible to tender their Equity Shares in this Open Offer as per the provisions of ool
amended vide SEBI circular CFOVDCR2/CIRIP/2016/131 dated December @, 2016 as amended from fime to time, the SEBI{SAST) Reguiations. For and on behalf of the Acquirers:
and 3EBI Circular bearing number SEBUVHO! CFD/DCR-IVCIR/P2021/615 dated August 13, 2021. As per SEBI {M] Equity Shares should nal ba submiliad! tendarad 1o the Manager, the Acquirers or tha Target Campany Mr. Amit Mr. Ankit Mrs. Mrs. bndu Mrs. Kirtiben Mr. Manan Mr. Omprakash
Circular bearing number SEBVHO/CFD/DCR-IICIR/PI2021/815 dated August 13, 2021, a lien shall be marked § X, The detailed procedure for tendering the shares in the Open Offer will be available in the Letter of Offier that would be Bhandari Bhandari | Hemakshi | Omprakash | Rajesh Kumar | Rajesh Patel Bhandari
against the shares of the shareholders paricipating in the tender offes. Upon finalisation of the entitlement, onfy mailed o the shareholders of the Target Company as on the identified date and which shall also be made available on | | (Acquirer No. |  (Acquirer | Manan Patel | Bhandari Patel (Acquirer No. | [Acquirer No. 7)
accepted quantity of shares shall be debited from the demat account of the shareholders. The lien marked against the website of SEBI - www.sebi.gov.in 1) Mo, 2) {Acquirer (Acquirer tAcquirer )
unaccepted shares shall be released, The detaded procedure for tendering and setlement of shares undes the | ¥ OTHER INFORMATION Mo. 3) No. 4) No. 5)
revised mechanism wil be available in the Letter of offer which shall also be made avaiable on the website of SEBI (A) The Acquirers jointly and sevarally accept the responsibilty for the infoemation contained in the Public Sd- Sd- Sd- Sd- Sdl- Sdi- Sdl- |
= Wiww,sebi. gov.in Announcement and in this Datailed Public Statement and aiso for the obligations of the Acguirers laid down in the | Place: Ahmedabad
{G) BSE Limited shall ba tha Dasignated Siock Exchanga for the punposa of tendaring shares in the Opan Offer. SEBI(SAST) Requlations, 2011 and subsequent amendments made thereaf, Date: May 22, 2023
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